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Date of Offence 16/06/2018. 

Date of F.I.R. 
17/06/2018. 

Date of Charge sheet 
30/06/2018. 

Date of Framing of Charges 
10/09/2018. 

Date of commencement of 
evidence 

28/01/2019. 

Date on which Judgment is 

reserved 

22/03/2022. 

Date of Judgment 
02/04/2022. 

Date of the Sentencing Order, 

if any 

02/04/2022. 
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release on 

bail 

Offences 

charged 

with 

Whether 
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detention 

undergone 

during trial 

for purpose 

of Sec.428 

Cr.P.C. 

A1 

Sri 

Binaram 

Gohain 

18/06/2018 10/09/2018 376 I.P.C. Convicted 

R.I. 10 

years with 

fine 

Rs.5,000/-, 

id S.I. 3 

months. 

 2 months 

and 23 days. 
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JUDGMENT 

1) The prosecution case in brief is that on 16/06/2018, at 

about 8 PM, at the residence of the informant, in 

absence of any other people, the accused forcefully 

entered into her premises and committed rape against 

her. 

2) On receipt of the ejahar, a case was registered bearing 

Dhakuakhana P.S. Case No.106/2018, under Sections 

457 and 376 of I.P.C. The police conducted the 

investigation and after completion of the investigation, 

submitted the charge-sheet under Sections 457 and 

376 of I.P.C. 

3) On appearance of the accused person before the 

learned committal Court, the learned Magistrate after 

giving copy of the case and notifying the A.P.P. 

committed the case to the Court of Sessions. 

4) On appearance of the accused before the learned 

Assistant Sessions Judge, Charge was framed on 

10/09/2018 under Section 376 of I.P.C and the same 

was read over and explained to him, to which he 

pleaded not guilty. During trial 9 numbers of P.W.s 

adduced evidence. After closer of the prosecution 

evidence, the accused person was examined under 

Section 313 of Cr.P.C. The plea of the accused was of 
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total denial. However, no defence witness has adduced 

evidence for defence. 

Point of determination: 

5) Whether on 16/06/2018, at about 8 PM, at Barmutia 

village under Dhakuakhana P.S., the accused 

committed rape on the informant and thereby 

committed an offence punishable under Section 376 of 

I.P.C.? 

Discussion, decision and reason thereof: 

6) Now let us examine the evidence available on record to 

adjudicate the case. As per P.W.-1, who is the 

informant/victim of the instant case, stated that on 

16/06/2018, in the evening when her husband went to 

‘Namghar’, she was alone at her home. At about 7 PM, 

while she was preparing food in her kitchen, suddenly 

the accused came from behind and gagged her mouth. 

He warned her not to raise any alarm and threatened 

to kill her if she refuses to obey him. Thereafter, he 

forcefully committed sexual intercourse with her. At 

that time, her husband came home and saw the 

accused forcibly committing sexual intercourse with 

her. Her husband caught hold of the accused and kept 

him seated and called her brother-in-law and 

'gaonburah' in the place of occurrence. The 

'gaonburah' came and called the police. However, 

police did not come in that night and in the next 
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morning they took the accused to Dhakuakhana P.S. 

and lodged the F.I.R. Thereafter, she recorded her 

statement under Section 164 of Cr.P.C. (Ext 2) before 

the learned Magistrate. Police also brought her to 

North Lakhimpur Civil Hospital for medical examination. 

7) In her cross-examination, P.W.-1 has stated that prior 

to the occurrence of this incident, the accused 

sometimes used to visit their house. She did not have 

any strained relationship with the accused or with his 

family. She further deposed that on the day of 

occurrence, there was ‘bhawona’ in their village. Her 

husband had gone to see ‘bhawona’. The accused 

gagged her mouth with his hand. Her hands and legs 

were not tied. She also tried to call her son Rupjyoti. 

When the accused was forcibly having sexual 

intercourse, her husband came to her house. She 

further stated that she tried to resist the accused by 

hands and legs, but she did not succeed. Thereafter, 

she has stated that on the day of occurrence, at about 

8/9 PM, she went to police station and reported the 

matter. On 16/06/2018, after reporting the matter in 

the police station, the police came to the residence of 

the accused, but the accused left his house having 

seen the police. Next day they took the accused to the 

police station. Thereafter, she denied all the 

suggestions put to her by the defence.  



6 

 Sessions Case No.168(N.L.)/2018. 
 

Contd… 

 

8) As per P.W.-2, the informant is his wife. On 

16/06/2018, there was a ‘bhawona’ in their village 

‘Namghar’. On that day, at about 7 PM, he went to 

‘Namghar’ to know about the timing of ‘bhawona’ and 

his wife was at home. At about 8 o’clock, he came 

back home to take his wife to ‘Namghar’ to see 

‘bhawona’. He called his wife and was waiting outside 

the door of his house and as she did not respond he 

went inside the house by pushing the door and saw 

the accused doing forceful sexual intercourse with his 

wife. Then his wife told him that the accused grabbed 

her mouth and committed sexual intercourse with her. 

He slapped the accused and kept him seated in his 

house. Thereafter, he called his brother and 

‘gaonburah’ and on the next morning his wife lodged 

the ejahar.  

9) In his cross-examination, P.W.-2 has stated that 

initially he went to ‘Namghar’ to know the time of 

‘bhawona’. At that time, his younger son Rupjyoti and 

his wife were at home. He also stated in his cross-

examination that he found his wife and accused nude 

and that his wife told him that accused gagged her 

mouth with his hand. Thereafter, P.W.-2 denied all the 

suggestions made by the defence.  

10) P.W.-3 is the neighbor of the accused. He has stated 

that on the day of occurrence, his sister-in-law Bobi 

Konwar who is wife of his cousin Nilomoni Konwar, 
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came to his house and informed him that the accused 

committed rape on the informant and then he went to 

the place of occurrence and saw that P.W.-2 was about 

to assault the accused with a ‘dao’. He asked the 

informant and his husband to inform the matter to the 

police station. 

11) In his cross-examination, P.W.-3 has stated that he 

along with the informant and her husband went to the 

police station and then police examined him in the 

police station itself.  

12) P.W.-4 has stated that during the evening time, at 

about 7:30 – 8 PM, when they were coming out of 

their residence for proceeding to ‘Namghar’ to see 

‘bhawona’, the informant’s sister-in-law Bobi Konwar 

informed them that the informant’s husband saw the 

accused with the informant having sexual intercourse 

and informant’s husband beat the accused person. 

Then they went to the house of informant and saw the 

accused inside the house of the informant. She did not 

see P.W.-2 beating the accused. Thereafter, the matter 

was reported to the police. 

13) In her cross-examination, P.W.-4 has stated that 

informant is her sister-in-law and she did not witness 

the occurrence. She also did not ask the informant 

about the matter as many people were present there. 

Further, she has stated that the accused is the 
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neighbour of the informant and they had visiting terms 

and there was no quarrel between the informant and 

the accused. Thereafter, she denied all the suggestions 

made by the defence to her. 

14) P.W.-5 , who is the ‘lat gaon burah’, has stated in his 

evidence-in-chief that on that evening, there was a 

‘bhawona’ in their village ‘Namghar’ and the 

informant’s husband was also present in the 

‘Namghar’. At about 7:45 PM, the brother of P.W.-2 

namely, Nilomoni came to him while he was watching 

the ‘bhawona’ and took him to the house of P.W.-2. On 

being asked by him, P.W.-2 stated him that after 

coming home from ‘Namghar’, he found the accused 

having sexual intercourse with his wife.  

15) In his cross-examination, P.W-5 has stated that next 

day police came to his residence and asked him about 

the matter. He never heard about any illicit relationship 

between the accused and informant. 

16) P.W.-6 is another sister-in-law of the informant. She 

has stated that about 7-8 PM, in the evening, when 

she along with her husband was about to proceed to 

‘Namghar’ to see the ‘bhawona’, P.W.-2 i.e., brother of 

her husband called her husband to his house. When 

they reached the house of her brother-in-law i.e., 

P.W.-2, he told them that he saw the accused inside 

the house having sexual intercourse with his wife and 



9 

 Sessions Case No.168(N.L.)/2018. 
 

Contd… 

 

then he caught the accused red handed. She saw the 

accused inside the house of her brother-in-law i.e., 

P.W.-2. Thereafter, the villagers including the 

‘gaonburah’ reached the place of occurrence. She 

further stated that as there was nonavailability of 

police personnel at Dhakuakhana P.S. at that time, it 

was asked from the police station to send the 

informant to the police station. Thereafter, P.W.-2 and 

his wife went to Dhakuakhana P.S. Later on the 

accused also went to the police station along with his 

wife. Later the informant i.e., P.W.-1 told her that 

while she was preparing food in the kitchen the 

accused grabbed her from behind and committed 

sexual intercourse. 

17) In her cross-examination, P.W.-6 has stated that on 

the next day of occurrence police came to the house of 

informant and examined her in their house. 

18) P.W.-7 is the brother of P.W.-2 and he stated that at 

about 7-8 PM, when he along with his family was 

about to proceed to ‘Namghar’ to see ‘bhawona’, his 

brother P.W.-2 called him to his house. Their house is 

within the same compound. When he reached the 

house of his brother, he asked him and his brother told 

him that the accused was inside his house and 

informed him that the accused committed sexual 

intercourse with his wife. Thereafter, they called the 

other villagers and the ‘gaonburah’ and ‘gaonburah’ 
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called the police. He further stated that as there was 

nonavailability of police personnel in Dhakuakhana P.S. 

at that time, it was asked from the police station to 

send the informant to the police station. Thereafter, 

P.W.-2 and informant went to Dhakuakhana P.S. Later 

the accused and his wife also went to the police 

station. 

19) In his cross-examination, P.W.-7 has stated that his 

brother Dharmeswar told him that the accused 

committed sexual intercourse with his wife. He did not 

ask anything about the matter to his sister-in-law i.e., 

P.W.-1. Then he denied all the suggestions made by 

the defence. 

20) P.W.-8 is the Medical Officer, who examined the 

victim medically. As per her opinion, there was no sign 

of recent sexual intercourse. The victim was pregnant 

(urine test positive). The age of the victim was above 

eighteen years. Ultrasound of gravid uterus also 

reveals as 4 weeks 6 days gestation sac. Her cross-

examination was declined. 

21) P.W.-9 is the I.O. of the instant case, who conducted 

the investigation. He went to the place of occurrence, 

prepared the sketch map, sent the victim to North 

Lakhimpur Civil Hospital for medical examination, and 

forwarded the victim to get her statement recorded 

under Section 164 of Cr.P.C. After completion of the 
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investigation, he handed over the case diary to the 

O.C. Later the charge-sheet was submitted under 

Sections 457 and 376 of I.P.C. 

22) In his cross-examination, P.W.-9 has stated that the 

ejahar was lodged on 17/06/2018, at about 11:45 AM. 

He recorded the statement of the victim and other 

witnesses. P.W.-9 has stated that the informant i.e., 

P.W.-1 did not state before him that on 16/06/2018, in 

the evening, at about 7 PM, when her husband went to 

‘Namghar’, she was alone at her house and her son 

Rupjyoti Konwar also went to grandfather’s house. She 

was preparing food in the kitchen and then suddenly 

from behind the accused came and grabbed her and 

gagged her mouth, and that he warned her not to 

raise alarm and threatened her otherwise he would kill 

her. P.W.-9 in his cross-examination also stated that 

some more omissions or contradictions were made by 

P.W.-2, 4, 5, 6 and 7, but all those contradictions or 

omissions are only of trivial nature.  

23) Thereafter, the accused was examined under Section 

313 of Cr.P.C., in which he denied all the allegations 

made against him. 

24) The accused has however stated that P.W.-2 caught 

him and kept him seated there. P.W.-2 falsely 

implicated him by saying that he saw doing forceful 

sexual intercourse with his wife. 
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25) Learned Counsel on behalf of the accused has 

submitted there are clear contradictions of the version 

of P.W.-1 and P.W.-2. Most importantly, P.W.-8 gave a 

medical opinion that there was no sign of recent sexual 

intercourse on the body of the victim. That apart, it is 

submitted that the accused was only present in the 

place of occurrence but he never committed the 

offence of rape on the P.W.-1. 

26) Learned Additional Public Prosecutor vehemently 

oppose the contention made by the learned counsel on 

behalf of the accused. It is submitted that P.W.-1 and 

P.W.-2 clearly deposed against the accused person. 

Moreover, evidence adduced by medical witness may 

not be reliable in all the occasions. All other P.W.s are 

also supporting the version of the prosecution. 

27) Bare perusal of the case record goes on to show that 

the victim/informant has adduced her evidence as 

P.W.-1 and she has very categorically implicated the 

accused person regarding the forceful sexual 

intercourse against her will. She has stated that the 

accused grabbed her from behind while she was alone 

at her home. Thereafter, he gagged her mouth with his 

hand and committed forceful rape against her will. The 

evidence adduced by P.W.-1 is also reflected in her 

statement recorded under section 164 Cr.P.C. on 

19/06/2018. 
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28) The stand taken by P.W.-1 is duly corroborated by 

the evidence adduced by her husband P.W.-2 who 

happened to an eye witness of the instant case. P.W.-2 

after returning back from ‘Namghar’, first tried to call 

his wife. When his wife i.e., P.W.-1 did not respond, he 

opened the door and entered to his house and saw the 

accused forcibly indulged in the sexual intercourse with 

his wife. Both of them were found naked during that 

time. Thereafter, he informed the other P.W.s including 

P.W.-3, P.W -5 and P.W.-6.  

29) Others P.W.s i.e., P.W.-3, 4, 5, 6 and 7 have also 

corroborated the stand taken by P.W.-1 and 2 to the 

extent that they found the accused inside the house of 

P.W.-1 and 2. They also uniformly deposed that they 

heard about the incident of rape from P.W.-2. 

30) No doubt a stand is taken under Section 313 of 

Cr.P.C. by the accused that P.W.-2 has falsely 

implicated the accused person. In his 313 statement, 

accused has stated that he went to the house for 

knowing their well-being. However, P.W.-2 caught him 

and forced him to be seated in the house and also 

called the ‘gaonburah’. Thereafter, it is stated by the 

accused that he is falsely implicated by saying that he 

saw the accused forcibly indulged in sexual intercourse 

with his wife.  
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31) In State of U.P.  -VS- Chhoteylal, reported in 

(2011) 2 SCC 550, Hon’ble Supreme Court has held 

that “The important thing that the court has to bear in 

mind is that what is lost by a rape victim is face. The 

victim loses value as a person. Ours is a conservative 

society and, therefore, a woman and more so a young 

unmarried woman will not put her reputation in peril 

by alleging falsely about forcible sexual assault. In 

examining the evidence of the prosecutrix the courts 

must be alive to the conditions prevalent in the Indian 

society and must not be swayed by beliefs in other 

countries. The courts must be sensitive and responsive 

to the plight of the female victim of sexual assault. 

Society’s belief and value systems need to be kept 

uppermost in mind as rape is the worst form of 

woman’s oppression. A forcible sexual assault brings in 

humiliation, feeling of disgust, tremendous 

embarrassment, sense of shame, trauma and lifelong 

emotional scar to a victim and it is, therefore, most 

unlikely of a woman, and more so by a young woman, 

roping in somebody falsely in the crime of rape. The 

stigma that attaches to the victim of rape in Indian 

society ordinarily rules out the leveling of false 

accusations. An Indian woman traditionally will not 

concoct an untruthful story and bring charges of rape 

for the purpose of blackmail, hatred, spite or revenge.” 

32) In Bharwada Bhoginbhai Hirjibhai –VS- State 

Of Gujarat, reported in (1983) 3 SCC 217, Hon’ble 
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Supreme Court has held that“Without the fear of 

making too wide a statement, or of overstating the 

case, it can be said that rarely will a girl or a woman in 

India make false allegations of sexual assault on 

account of any such factor as has been just enlisted. 

The statement is generally true in the context of the 

urban as also rural society. It is also by and large true 

in the context of the sophisticated not so sophisticated, 

and unsophisticated society. Only very rarely can one 

conceivably come across an exception or two and that 

too possibly from amongst the urban elites. Because:- 

(1) A girl or a woman in the tradition bound non-

permissive society of India would be extremely 

reluctant even to admit that any incident which is likely 

to reflect on her chastity had ever occurred, (2) She 

would be conscious of the danger of being ostracized 

by the Society or being looked down by the society 

including by her own family members, relatives, 

friends, and neighbours, (3) She would have to brave 

the whole world. (4) She would face the risk of losing 

the love and respect of her own husband and near 

relatives, and of her matrimonial home and happiness 

being shattered. (5) If she is unmarried, she would 

apprehend that it would be difficult to secure an 

alliance with a suitable match from a respectable or an 

acceptable family. (6) It would almost inevitably and 

almost invariably result in mental torture and suffering 

to herself. (7) The fear of being taunted by others will 

always haunt her. (8) She would feel extremely 
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embarrassed in relating the incident to others being 

overpowered by a feeling of shame on account of the 

upbringing in a tradition bound society where by and 

large sex is taboo. (9) The natural inclination would be 

to avoid giving publicity to the incident lest the family 

name and family honour is brought into controversy. 

(10) The parents of an unmarried girl as also the 

husband and members of the husbands family of a 

married woman, would also more often than not, want 

to avoid publicity on account of the fear of social 

stigma on the family name and family honour. (11) 

The fear of the victim herself being considered to be 

promiscuous or in some way responsible for the 

incident regardless of her innocent. (12) The 

reluctance to face interrogation by the investigating 

agency, to face the Court, to face the cross-

examination by counsel for the culprit, and the-risk of 

being disbelieved, act as a deterrent.” 

33) If the stand taken by the accused is accepted to be 

true, then why would P.W.-1 falsely implicates the 

accused? In fact it is P.W.-1 who categorically as well 

as very graphically gave the detailed oral evidence 

against the present accused. A woman who is victim of 

sexual assault cannot be an accomplice to the crime. 

Her evidence cannot be tested with suspicion as that of 

an accomplice. As a matter of fact, the evidence of the 

victim girl is similar to the evidence of an injured 

complainant or witness. The testimony of victim girl, if 
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found to be reliable, by itself, may be sufficient to 

convict the culprit and no corroboration of her 

evidence is necessary. In this case, the prosecution 

case is actually supported and corroborated by the 

evidence of other P.W.s and more particularly the 

evidence adduced by P.W.-2. It is unthinkable that any 

husband would falsely drag the name of his wife with 

the accused, if no such forceful sexual offence was 

committed by the present accused. 

34) It is pertinent to mention herein that as per P.W.-8 is 

the Medical Officer who opined that there was no sign 

of recent sexual intercourse on the body of the victim. 

And defence is heavily relying on this evidence to deny 

the factum of rape committed upon the P.W.- 1 by the 

accused. Clearly the evidence adduced by the P.W.-8 is 

contrary to the oral evidence adduced by P.W.-1 and 

P.W.-2. 

35) In Kamaljit Singh –VS- State of Punjab [2004 

Cri. LJ 28], Hon’ble Supreme Court, while dealing with 

discrepancies between ocular and medical evidence, 

held, “It is trite law that minor variations between 

medical evidence and ocular evidence do not take 

away the primacy of the latter. Unless medical 

evidence in its term goes so far as to completely rule 

out all possibilities whatsoever of injuries taking place 

in the manner stated by the eyewitnesses, the 

testimony of the eyewitnesses cannot be thrown out.” 
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36) In State of Haryana –VS- Bhagirath, reported 

in (1999) 5 SCC 96, it was held as follows by the 

Hon’ble Supreme Court that “The opinion given by a 

medical witness need not be the last word on the 

subject. Such an opinion shall be tested by the court. If 

the opinion is bereft of logic or objectivity, the court is 

not obliged to go by that opinion. After all opinion is 

what is formed in the mind of a person regarding a 

fact situation. If one doctor forms one opinion and 

another doctor forms a different opinion on the same 

facts it is open to the Judge to adopt the view which is 

more objective or probable. Similarly if the opinion 

given by one doctor is not consistent with probability 

the court has no liability to go by that opinion merely 

because it is said by the doctor. Of course, due weight 

must be given to opinions given by persons who are 

experts in the particular subject." 

37) In Krishnan –VS- State reported in (2003) 7 

SCC 56, Hon’ble Supreme Court has further held that 

“Coming to the plea that the medical evidence is at 

variance with ocular evidence, it has to be noted that it 

would be erroneous to accord undue primacy to the 

hypothetical answers of medical witnesses to exclude 

the eye-witnesses account which had to be tested 

independently and not treated as the ‘variable’ keeping 

the medical evidence as the ‘constant’.” 
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38) The report of the P.W.-8 pertaining to the medical 

examination of the P.W.-1 does not disclose any 

evidence of sexual intercourse, yet even in the absence 

of any corroboration of medical evidence, the oral 

testimony of the P.W.-1 duly supported by P.W.-2,  are 

found to be cogent, reliable, convincing and 

trustworthy and the same required to be accepted.  

Where the eye witness account is found credible and 

trustworthy, medical opinion pointing to alternative 

possibilities may not be accepted as conclusive. It is 

also well settled that merely because the witnesses 

were the relatives of the victim, their evidence cannot 

be discarded. 

39) Further, it is a settled principle that while 

appreciating the variation between the medical 

evidence and ocular evidence, primacy is given to the 

oral evidence of the witnesses. Witnesses, as Bentham 

said, are the eyes and ears of justice. Hence, the 

witnesses are accorded with the importance in the 

criminal trial process. Eye witness account would 

require a careful independent assessment and 

evaluation for his credibility which should not be 

adversely prejudged making any other evidence, 

including medical evidence, as the sole touchstone for 

the test of such credibility. The probative value of 

P.W.s, more particularly P.W.-1 and P.W.-2, when put 

into the scales for a cumulative evaluation found to be 

credible and trustworthy. 
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40)  Therefore, the prosecution has proved the case 

against the accused beyond all reasonable doubts and 

accordingly, the accused is found guilty of offence 

under Section 376 of I.P.C. 

41) Heard the accused under Section 235 (2) of Cr.P.C. 

on the point of sentence. It is to be mentioned herein 

that accused is found guilty in the heinous crime of 

committing rape on P.W.-1. Such an act is not a simple 

injury on the body of the victim but a permanent scar 

on her soul. However, considering the fact that 

accused is not a habitual offender and bread earner for 

his family, I am of the opinion that certainly a lenient 

view may be taken while imposing the sentence will 

meet the ends of justice and accordingly, I sentence 

the accused to undergo a rigorous imprisonment for 10 

(ten) years and a fine of Rs.5,000/- (rupees five 

thousand) only under Section 376 of I.P.C., in  default 

of payment of fine, another simple imprisonment for 3 

(three) months. 

42) Let the copy of this judgment be given to the 

accused immediately free of cost. Accused is informed 

his right of appeal against the judgment and order of 

conviction and sentence. 

43) Send a copy of this judgment to the learned District 

Magistrate, Lakhimpur, North Lakhimpur under Section 

365 of Cr.P.C. 
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Given under my hand and seal of this Court on this the 

2nd day of April, 2022.  

       

       (Syed Burhanur Rahman ) 
Addl. Sessions Judge (F.T.C.), 

Lakhimpur, North Lakhimpur.  
Certified that the Judgment is typed  

to my dictation and corrected by me 
and each page bears my signature. 
 

 
 
( Syed Burhanur Rahman )  

Addl. Sessions Judge (F.T.C.),  
Lakhimpur, North Lakhimpur. 
 

Transcribed and typed by:  
 
Sri Montu Kherkatary, Stenographer. 
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APPENDIX 
 
 

LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 
 

 
A. Prosecution: 

 

RANK NAME NATURE OF EVIDENCE 

PW1 XXXXX Victim/informant 

PW2 Sri Dharmeswar Konwar Eye witness 

PW3 Sri Ghana Konwar Other witness 

PW4 Smt Parbina Konwar Other witness 

PW5 Sri Tarun Saikia Other witness 

PW6 Smt Boby Konwar Other witness 

PW7 Sri Nilomoni Konwar Other witness 

PW8 Dr Queen Boruah Medical witness 

PW9 Sri Jiten Gohain Police witness 

 
 

B. Defence Witnesses, if any: 
 

RANK NAME NATURE OF EVIDENCE 

N/A N/A N/A 

 
 

C. Court Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

N/A N/A N/A 
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 Sessions Case No.168(N.L.)/2018. 
 

 

 

LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS 

A. Prosecution: 
 

Sr No. Exhibit Number Description 

1 Ext.1 F.I.R. 

2 Ext.2 164 Statement 

3 Ext.3 Medico legal report 

4 Ext.4 Place of occurrence 

5 Ext.5 Charge-sheet 

 
B. Defence: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
C. Court Exhibits: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 

D. Material Objects: 
 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
 

(Syed Burhanur Rahman, A.J.S.,) 

 Addl. Sessions Judge (F.T.C.),  
Lakhimpur, North Lakhimpur. 


